
CENTRAL ADNINISTRATI \E TRIBUNAL. 3ABALPIIR. BENCH. 3ABALPH

Original Application No. 506 of 2001

Oabalpur, this the lOth day of February, 2OO4

Hon'ble ^ri d.P# Singh, Uice Chairman
Hon'ble Shri G. Shanthappa, Oudicial Member

C«N. Sonuane, Retired Postal
Assistant, City Post Office,
Oabalpur, r/q. Near Paras Poha
Mill, Kosrni Sarekha, Balaghat
MP. Applicant

(By Advocate - Shri D.S. Prasad)

Me r s u s

1. Union of India and others
Through the Secretary/
Deptt. of Posts, Neu Delhi
110 DDI.

2. The Director General/
Posts ) Neu Delhi.

3. The Chief Post Master General;
Chhattisgarh Circle, Raipur.

4. The Sr. Superintendent of Post
Office, Dabalpur Division,
Daba Ipur. • • • Respondents

(By Advocate - Shri Dm Namdeo)

O R 0 E R (Oral)

By M.P, Singh« Vice Chairman -

By filing this Original Application the applicant

has claimed the relief to quash/set aside the order

dated 9th Duly, 2001 (Annexure A-l) issued by the

responderts to uithhold the entire pension permanently

and also forfeiture of gratuity permanently.

2. The brief facts of the case as stated by the

par*^ies that the applicant uas working as Postal

Assistant in Dabalpur Postal Division and retired on

superannuation from Dabalpur City Post Office on

31.08,1995. He uas charged for mis~appropriation of

Government money in SB/ro/nsc/kUP/ivP to the tune of
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Rs. 9,32,511 .80 during the period from 1.2.1987 to 14.12.90
Ah fir uas registered by the CBI, Dabalpur on 26.11 .1991 .

According to the invest igation^the main accused uas Shri

S.C. Maravi, Sub Postmaster, Oabalpur and shri C.N. Sonuane

the applicant uas the co-accused. The modus operandi uas

that the main accused Waravi got tuo fictitious saving bank

account opened. Thereafter the applicant got several

fictitious deposit intimation slips prepared. The applicant

uas found to have prepared six fake deposit intimationfive such Slips again atleast of Sa. 50,000/- ead,
slips at about Rs. 50,000/- each and^in respect of the

second SB account totalling atleast of Rs. 6 iacs.

Prosecution sanction uas issued by the respondents on

2.2.1994. The Criminal Court of Special Budge, CBI vide

its judgment dated 28.11 .1998 in the case No. 24/94 in

RC-22(a)/92-BBR, CBI Us. S.C. Fiaravi and C.N. Sonuane,

convicted the applicant uith the punishment of sentence of

2 years RI and fine of Rs. 2,000/-, four years RI and fine

of Rs. 7,000/- and three years RI uith fine of Rs. 5,000/-

^zO-IPC^nd Section 13(l)(d) read uith Section 13(2) of
Prevention of Corruption Act, 1988, respectively. The

respondents vide their order dated 21 .02.2000 issued a

shou cause notice to the applicant, affording an opportunity

to the applicant to make representation against the

proposed punishment of uithholding his entire pension and

forfeit »ing of his gratuity. The charged officer submitted

his representation on 24th March, 2000 and the disciplinary

authority after considering the representation of the

applicant and all facts and circumstances of the case

sought the advice of the Union Public i^rvice Commission.

After consulting uith the UPSC the disciplinary authority

has passed the order dated 9th 3uly, 200i, uhereby the

entire pension of the applicant is uithheld on permanent I
gratuity is forffeitured. Aggrieved by this
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order^the applicant has filed this OA saeking the

aforesaid reliefs.

3. Heard the learned counsel for the parties and

perused the records carefully,

4. The learned counsel for the applicant stated that

an appeal has been filed by the applicant against the

order of the criminal court and uhich is still pending.
He has also submitted that the respondents wd^^ot paying
any allowance to the applicant, /According to him^the
responcfents should pay some allouance to the applicant.

To support of his claim the learned counsel for the

applicant has relied on the judgment of the Hon'ble

Supreme Court in the case of State of Waharaahtra Us,

AIR 1983 SC 803, The learned counsel

for the applicant has also stated that the cfete of effect

of withholding the entire pension has not been communicated

by the Union Public Service Commission,

5, On the other hand the learned counsel for the

responcbnts has stated that the applicant has been

convicted by the criminal court and as per rules enquiry

has been held against him and after following due procedure
and obtaining advifee*"of the Union Public Service Commiss-
lon^the penalty of withholding of his entire pension and

forfeiture of gratuity permanently has been imposed on
the applicant,

6. Ua ha« vary carefully considered the riual

contentions of the parties. It is an admitted fact that tha
applicant has been convicted by the criminal court for mis
appropriation of Government fund. His appeal is pending
before the Hon'ble High Court. The respondents have taken

^j^^^^^ion ageinst the applicant in accordance uith the rules
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and the laid doun procedure. The applicant has been given
an opportunity of hearing by issuance of a notice. He has

submitted his representation uhi ch has been considered by
the respondents and thus principles of natural justice

ha\je been folloued by the respondents. The respondents

have also consulted the Union Public Service Commission
is 2^

and it/only on the advice of the Union Public Service

Commission/vthe respondents have impDsed the penalty on thi

applicant. Ue do not find any fault or illegality committi

by the respondents in imposing the penalty.

7. For the reasons recorded abov/e, ue find that there

is no infirmity uith the order passed by the respondents

on 9th Duly, 200i (Annexure A-l) withholding the entire

pension of the applicant and forfeit-..ing the gratuity

permanentaly. Accordingly, the Original Application is

bereft of any merit and the satiB is dismissed. No costs.

(G^ Shanthappa)
Judicial flember

(M.P. Singh)
Vice Chairman
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